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Loss due to idle Aircraft with H.A.L. 

4009. SHRI CHHITUBHAI GAMIT: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether some 66 Basant air-
craft are lying with H.A.L. without 
being taken deli very of by Agriculture 
Ministry; 

(b) if so, the grounds on which the 
Ministry has cancelled the e:\rlit~r 
order; 

(c) tile amount to 6e spent in this 
purchase and amount of loss due to 
cancelfation; and 

(d) what the Government pro-
pcse to do with these idle aircraft? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR! BIRENDRA SINGH 
RAO): (a) No, Sir. The' number of 
aircraft is only 8. 

(b) Even though H.A.L. WWI in-
formed in October, 1972 by the Mini-
stry of Agriculture that they had de-
cided to place an order of 100 air-
craft (Basant) with an option of 
another 100, in the agreement 
~xecuted between the Ministry of 
Agriculture and H.A.L. in August, 
1976, it was, however, indicated that 
HAL would supply only 34 Nos. 
Basant aircraft to the Directorate of 
Agriculture Aviation including these 
already delivered. 

Main reasons for executing all 
agreement for delivery of only 34 
N as, of Basant aircraft were-

(i) Inadequate work arismg for 
Fixed Wing aircraft and subsequent 
under-utfii:ling _/ of the existing 
fleet; and 

(ii) Absence of demand from the 
State Governments, Public and Pri-
vate Sector Undertakings for Basant 
Aircraft. 

(c) and (d). The cost of 8 Nos. 
Basan t Aircraft is expected to be 
around Rs. 60 lakhs. Since the pur-
chase of these aircraft is under consi-
deration of the Government, the 
question of loss due to cancella lion 
does not arise. 
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Claims arising out of FOOd imports 
pending gettlemeDt with FeI 

4011. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL. 
TURE be pleased to state: 

(a) whether it is a fact that large 
number of claims arising out of food 
imports are ~nding set~lement for 
a long time with the Food Corpora-
ti'3l\ of India; 

(b) if so, the detail, I)f pending 
claims (branch-wiser giving date of 
claim, and amotblt involved; 

(c) whether the Fer had made 
arrangement to settle pending claims 
through Commercial arbitrator; jf 
so, the reasons thereof; 

(d) whether the FeI had their own 
legal department; if so, the reasons 
for emI¥oying 'Outs;de lawyers for 
preparation of primary statements o'f 
claims; 

(e) whether the FCr has on their 
staff a qualified and experienced 
Merchant Navy Master Or :1 Retired 
Lawyer fully experienced to handle 
such elaims; 

(f) whether the FCI engages arbi-
trators outside the approved panel 
of Arbitrators by the Arbitration 
Council of India, ·New Delhi; "illd 

(g) what steps the FeI haa pJan-
ned fOr expeditious settlement of 
long pending claims? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BmENDRA SrNGIi 
RAO): (a) 75 claims of the Faorl 
Corporation of India against ship 
owners and 49 claims of the ship 
owners agaInst the FOr are pending 
settlement in Arbitration/Courts. 
There are no claims pending with 
the F.C.I. 

(b) As in the statements laid on 
the Table of the House. (Placed in 
Lib1·ary. See No. LT-I082/80). 

(c) Yes, Sir. Arrangements were 
made in accordanc~ with the provisIon 
of the charter parties to safeguard the 
interest ot FeI an:i the Government. 

(d) The Fer has its own legal cell 
for giving legal advice to the Corpora-
tion. Outside lawyers are engaged 
only in cases where the matter goes to 
the Court of Arbitration in London 
or Washington. In India outside law-
yers are engaged where the matter 
goes to a cOW"t of law since only 
practicing lawyers can appear in 
courts. 




